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Add-ons wording

1] Spoilage Material Damage cover

Policy may be extended to include spoilage risk subject to the following conditions:

The cover shall extend to material damage, i.e. (i} Loss of stock in process; and (ii) Damage to
machinery, containers and equipment (including cost of removal of debris and cleaning) and
shall be provided by a separate item of the SFSP Policy subject to the Conditions that the perils
causing the spoilage should be the same as those covered under the Policy. The foliowing
endorsement wording shall beused:

“In consideration of the payment of an additional premium of Rs. it is hereby agreed
and declared that, notwithstanding anything contained to the contrary, in the within written
Policy, the insurance under Item No....... of this policy shall extend to cover loss or damage by
Spoilage resulting from the retardation or interruption or cessation of any process or operation
caused by any of the perils covered under this Policy, provided that liability for destruction of or
damage to the property insured described in the schedule to this policy, or any part of such
property, is first admitted by the Company. PROVIDED ALWAYS THAT all the conditions {except
in so far as they may be hereby expressly varied) shalt apply as if they had been incorporated
herein and that any reference therein to the loss or damage caused by insured perils shali be
deemed to apply also to loss or damage caused by Spoilage which peril this insurance extends
to include by virtue of this Endorsement.”

SPECIAL CONDITIONS For the purpose of this Endorsement but no otherwise, the following
special conditions shall apply : Average : If the property hereby insured against spoilage shall, at
the time of occurrence of any loss or damage, be coliectively of greater value than the sum
insured on machinery, containers, equipment and stocks in the specified blocks, then the
insured shall be considered as being his own insurer for the difference and shall bear ratable
proportion of the loss accordingly. Every item, if more than one, of the Policy shall be
separately subject to this condition. PROVIDED THAT it is hereby further expressly agreed and
declared that the liability of the Company shall in no case under this endorsement and the
Policy exceed the sum insured by item Nos. of this Policy.

Sum to be Insured: The cover must be for all stocks and machinery, container and equipment in
specified blocks, specified sums being declared for each block and must be made subject to
“Average”.

Limit: Sum insured for stocks and machinery, container and equipment in specified blocks
maximum up to Rs. 1,00,00,000/-
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2] Loss of Rent [ specified Sum Insured, maximum upto 6 months}
Policy is extended to cover the above subject to following:

Where loss of rent caused by Insured Perils is covered, the following Rent Clause should be
inserted in the Policy:

“The insurance on rent applies only if (any of) the said building(s) or any part thereof is unfit for
occupation in consequence of its destruction or damage by the perils insured against and then
the amount payable shall not exceed such portion of the sum insured on Rent as the period
necessary, up to 6 months, for reinstatement bears to the term of the Rent Insured”.

Limit: Specified Sum insured up to maximum Rs. 10,00,000/- for upto 6 months

3] Immediate Repair

It is agreed that in case of loss the insured, if they so elect, may immediately begin repairs or
reconstruction but such work shall at all times be open to supervision by the insurer or their
representatives and in case of dispute as to the cost of repair and / or reconstruction the loss
shall be settled in accordance with the terms of this policy, the sole object of this Condition
being not to deprive the insured from the use of operating properties which may be necessary
to their business. Evidence of loss to be photographed and if any damaged items are replaced
the same is to be preserved for inspection by surveyors.

It is further noted and agreed that in the event of physical loss or damage to the property
insured hereunder the insured, at their sole discretion, shall have the option to accept repair or
replacement terms as offered by the Original Equipment Manufacturer (OEM) regardless of any
other terms offered from other suppliers, manufacturers or fabricators. Provided always that
the difference between the OEM quote and the lowest quote doesn't exceed 25% of the lowest
quote and guotes are based on the same technological specifications.

This Cover is subject to the Limit of Indemnity mentioned in Your Policy Schedule.

Limit: Specified Sum insured up to maximum Rs.15,00,000/-
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4] Brands & Trademarks clause

In the event of loss or damage by a peril insured against to property bearing a brand or
trademark or which in any way carries or implies the guarantee or the responsibility of the
manufacturer or Insured, the salvage value of such damaged property shall be determined after
removal in the customary manner of all such brands or trademarks or other identifying
characteristics.

The Insured shall have full right to the possession of ail goods involved in any less under this
policy and shall retain contro! of all damaged goods. The Insured, exercising reasonable
discretion, shall be the sole judge as to whether the goods involved in any loss under this policy
are fit for consumption and no goods so deemed by the Insured to be unfit for consumption
shall be sold or otherwise disposed of except by the Insured with mutual consent between the
Insured and the Insurer. The Insured shall allow Insurers any salvage obtained on the sale or
other disposition of such goods. This clause is subject otherwise to the terms, conditions and
exclusions of the policy. '

Limit: Specified Sum insured maximum up to Rs. 25,00,000/-

5] Impact Damage due to Insured’s own Rail/Road Vehicles
Policy may be extended to cover the above subject to following endorsement wordings:

“In consideration of an additional premium of Rs. , it is hereby agreed and
declared that the policy is extended to cover loss and/or damage caused due to impact by
direct contact to Insured’s property caused by Insured’s own Rail/Road Vehicles, Fork lifts,
cranes, stackers and the like and articles dropped there from.

Limit: Policy sum insured



